
Misc (B) 127/2020 

Present:- Sri C.B. Gogoi, 
Sessions Judge, Udalguri. 

 
ORDER 

 

11.9.2020 

This is an application U/S 438 Cr.P.C. seeking pre-arrest 

bail for accused Tankeswar Boro, Rubul Daimari and George 

Daimari @ Joseph Daimari in connection with Tangla PS case 

No.126/2020 U/S 325/354/307/188/34 IPC R/W Sec.51(b) of the 

Disaster management Act, 2005. 

I have heard the learned lawyers appearing for both sides, 

also gone through the contents of the case diary. 

The allegation in the FIR is that on 24.8.2020 a meeting 

was called at Gorkash village under the leadership of Ex-EM Sri 

Bonjar Daimary and during the meeting one of the villagers 

started video graph of the meeting with permission of the BPF 

members. But in the meantime Santosh Basumatary, Tankeswar 

Boro and Rubul Daimary caught the villager on his neck and 

allegedly tried to kill him. While some women members tried to 

save him, accused persons beaten them up. Hence the case. 

Learned counsel appearing for the accused/petitioners 

submitted that it is totally false and concocted case. First, the 

offence U/S 51(b) of the Disaster management Act, 2005 has not 

been attracted as there is no allegation of violation of any 

provisions of Disaster Management Act. Moreover, Section 354 or 

307 IPC are also not attracted in the case, as there was no 

allegation that accused had outraged the modesty of any specific 

woman or there is any evidence to show that accused persons 

made any attempt to kill. Therefore, according to learned defence 

counsel, it is a fit case to accord the benefit of pre-arrest bail to 

the accused persons. 
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Having heard the learned counsel and on consideration of 

the case diary, it transpires that there was a pull and push 

between the members of two political parties regarding holding of 

meeting and recording of video graph of the meeting by members 

of rival political party. But there was no such injury of the alleged 

victim.  

On careful consideration of the case diary, it transpires 

that except exchange of words between the accused and the 

victim and displacing some materials in the meeting there was no 

such evidence to show that accused persons attempted to kill the 

victim.  

Therefore, considering the matter in its entirety, this court 

is of the considered view that this is a case wherein the benefit of 

pre-arrest bail can be extended to accused Tankeswar Boro, Rubul 

Daimari and George Daimari @ Joseph Daimari in connection with 

Tangla PS case No.126/2020 U/S 325/354/307/188/34 IPC R/W 

Sec.51(b) of the Disaster management Act, 2005. As such 

accused persons shall be  released on bail of Rs.15,000/- (Rupees 

fifteen thousand) to the satisfaction of the I.O.  

The bail application is accordingly disposed of. 

Let case diary be returned.   

                                                                                                          

                                                            (C.B.Gogoi) 

 

 



 

                                                                                                             

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 


